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DETENTION OF MEMBER

(Shri Badrudduja)

Mr. Deputy-Speaker: I have to in-
form the House that the Speaker has
recejved the following communication,
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[Mr. Deputy-Speaker] manner prejudicial to the defence
dated the 10th September, 1965, from of India and civil defence anq the
the Assistant Secretary to the Gov- maintenance of public order. ,H'
.exnment of West Bengal:— has accordingly been taken into

. custody today in the morning and
“I have the honour to inform lodged in the Alipore Special
you that the Governor, in exercise Jail"

of her power under rule 30 of the 18,01 hra.
Defence of India Rules, 1862, has

been pleased to direct that Syed The Lok Sabha then adjourned Hit
Badrudduja, Member, Lok Sabha, Ten of the Clock on
be detained with a view to pre- September 14, 1965/Bhadra 33,

wventing him from acting in any 1887 (Saka),



